Subject:

Action taken Report

Orders dated 19.12.2022 passed by Hon'ble NGT in OA No.
882/2022 titled as titled as Sanjeev Kumar V/s Deputy

Commissioner, Rupnagar & Ors.

1.0 Permeable:

The Hon'ble NGT vide its Orders dated 17.03.2022 in the matter of OA No.
882/2022 titled as titled as “Sanjeev Kumar V/s Deputy Commissioner,

Rupnagar & Ors” has considered the report of joint committee regarding

remedial measures recommended by the concerned authorities in the

States of Punjab and Himachal Pradesh for protection of forest and against

illegal falling of trees. In view of factual position verified by the joint

committee, the application was disposed off by the Hon’ble Tribunal with

the following directions:

ii.

iii.

iv.

vi.

vil.

Entries in the revenue record regarding the land in question be
appropriately updated and the land in question be demarcated
with proper boundary pillars and be fenced for its protection
within three months.

Investigation be completed and police report be filed in the FIR
already registered within three months.

FIR be also registered against other persons who are found to have
done illegal felling of tress standing over the land in question in
other incidents and investigation be completed and police report
be filed in the FIR registered within three months.

Environmental compensation be imposed on the persons who are
found to have illegally cut the trees and cbmpensatory
afforestation be done within three months.

Strict action be taken by the District Administration Rupnagar
and Police Department Rupnagar / Nangal in future against the
defaulters by registration of FIR immediately on receipt of
complaint.

Immediate help be extended by the District Administration and
Police Department Rupnagar to the Himachal Pradesh Forest
Officials in order to stop and curb any further violations and
encroachment activities as and when so asked for.

No project be undertaken on the land in question without prior

approval of the Central Government under the Forest
Conservation Act, 1980.
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The Tribunal further directed District Magistrate Rupnagar
Punjab to file Action Taken Report latest by 30.09.2023 through e-mail.

The matter regarding implementation of directions passed by
Hon'ble NGT have been reviewed by Deputy Commissioner, Rupnagar
alongwith officials of various stakeholder departments and Forest Officers

of District UNA, Himachal Pradesh from time to time. The point wise Action

Taken Report is as under:

i. In compliance to the NGT's directives, Deputy Commissioner
Rupnagar has constituted Joint Committee consisting of District
Revenue Officer, DFO, Rupnagar and Tehsildaar Nangal to submit
report regarding demarcation of land in question and updation of
entries in the revenue record. According to the report submitted
by Joint committee to the DC, Rupnagar dated 29.09.2023,
Tehsildar Nangal has supervised the demarcation work of the land
and fencing of the land has been carried out by the Forest
Department of UNA, Himachal Pradesh.

As above, the demarcation of disputed land has been conducted
as per orders of Hon’ble NGT issued in OA no. 882 of 2022 dated
17.03.2023 at serial no. 1. The fencing of land with pillars has
also been done by the Forest Department, Una. Further,
necessary corrections and updates to the revenue records
pertaining to the land have been rectified by Tehsildar, Nangal.
Hence the Direction no.(i) of the NGT's order dated 17 /03/2023
in OA 882 of 2022 has been fully complied with. (Copy of report
of Joint committee attached at Annexure A).

ii. SSP Rupnagar vide letter dated 22.06.2023 has informed that:

* FIR has been lodged against the 2 no. accused under relevant
Acts (cZ:py attached at Annexure B).

* Both accused have been investigated by Police on 06.05.2023 and
15.05.2023 as per the order of Hon'ble Punjab and Haryana High
Court Chandigarh. After obtaining the land related records from
the Forest Department, Himachal Pradesh, the suit challan will
be prepared and submitted to the court. During the investigation,
if the involvement of any other person is found, action will be
taken against him as per law.

ili.  Further, SHO, Nangal, Rupnagar vide latest status report dated
29.09.2023 has informed that FIR No. 11 dated 30.01.2023 was
registered under relevant Acts and necessary action as per law

has been taken. The challan of the FIR has also been prep-
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iv.

vi.

Vii.

and submitted to the court on 29.09.2023 (copy attached at

Annexure C),

Regarding Environment Compensation, Forest Range Officer, Sh.
Anandpur Sahib has inspected the site and reported that 23 trees
of Eucalyptus have been found illicitly felled from the area of
Himachal Pradesh Forest Department. Marking list of 23 trees
has been prepared by field staff of Shri Anandpur Sahib Range
and Compensation price of trees calculated. The Divisional Forest
Officer, Rupnagar vide his letter endst. no. 7159-60 dated
29.09.2023 (copy attached at Annexure-D) has written to the
Divisional Forest Officer, Una Forest Division, Una (H.P) to the
effect that the assessment of compensation price of 23
Eucalyptus trees fell in the area of village Nikku Nangal under
control of Himachal Pradesh Forest Department was done by his
Office wherein assessment of Rs. 1,31,500/- was intimated to the
District Forest Officer, Una and can be revised at the level of
Divisional Forest Officer, Una (H.P.) He further has informed that
this area does not fall in the Working Plan / Management Plan of
Rupnagar forest Division and is neither declared as Reserved
Forest or Protected Forest by Punjab State Government nor
closed u/s 4/5 of PLPA, 1900 and as such his Office cannot take
any action on the above said area. The Divisional Forest Officer,
Rupnagar has requested the DFO, Una (H.P.) to take further
necessary action for recovery of Environmental Compensation

and compensatory afforestation.

Strict action has been taken against the defaulters by the District
Administration, Rupnagar and SSP Rupnagar and directions of

Hon’ble tribunal have been fully complied with.

Necessary directions regarding extending immediate help to
Himachal Pradesh Forest officials have been issued to SSP,
Rupnagar, SDM, Nangal, DFO and other concerned authorities,
in order to stop and curb any further violation or encroachment
activities (Copy of ADC (G) letter no. 6938-44 dated 29/09/2023
attached at Annexure-E).

Additional Deputy Commissioner (G) Rupnagar vide letter no.
6929-30 dated 29/08/2023 has issued instructions to SSP,
Rupnagar and SDM Nangal that no project shall be undertaken
on the provincial land of Village Nikku Nangal without prior
approval of Central govt. under Forest Conservation Act, 1980and

other relevant laws (copy attached at Annexure F).
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The concerned authorities will ensure strict compliance in this 1 51 ‘

regard.

It is requested that the above-mentioned Action Taken Report
kindly be taken on record in compliance to orders of Hon’ble Tribunal dated
17.03.2023 passed in O.A No. 882/2022.

<

Deputy Commissio Rupnagar,
Govt. of Punjab

[ Ds- PAJAé/“ LWQ}“V) ‘
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N.C.R.B/%&.Ht.mra

I.I.F.-l /2ftfgs 3edtdt sau -l
FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

(»i® Haer faldae )
(urar 154 €3 yfafon nfaar € 3faz)
District P.S. Year 2023
1.(fsgT):  RUPNAGAR (v ): NANGAL (TS ):
RIS . 0011 Date and Time of FIR 30/01/2023 23:48 hrs
(Ae.mret g H): (Ae.mret g & 3Tt M3 AN ):
2.| S.No. | Acts Sections
(83 %)) | (385) (grare)
1 FOREST (CONSERVATION) ACT, 1980 2
2 ENVIRONMENT PROTECTION ACT 1986 15
3 ENVIRONMENT PROTECTION ACT 1986 |16
4 Biological Diversity Act 2002 57(1)
5 IPC 1860 189
6 IPC 1860 379
7 IPC 1860 425
8 IPC 1860 441
9 PREVENTION OF DAMAGE TO PUBLIC 3
PROPERTY ACT, 1984
10 INDIAN FOREST ACT, 1927 32
11 INDIAN FOREST ACT, 1927 33

3. (a)Occurrence of offence (mMudT €t wes"):

1.Day(fe3): Intervening Day Date From 05/11/2018 Date To 30/01/2023

Time Period Time From Time To .

22:00 hrs 22:45 hrs
(7t ore): (7R 3): (7 39):
Information received at P.S. Date Time
y 30/01/2023 . . 23:00 hrs

(b)(w%faﬂgawtguaaaeﬁﬁmvn@mv):(m—ﬁ): (FH):

General Diary Reference Entry No. Date & Time .

. 021 30/01/2023 23:00:15 hrs

(c)(a;mnrw Heds) : (yfen<h A): (Fta 3 m)

4. Type of Information (Frardt €t fami): Written
5. Place of Occurrence (W& AE™S ).

1 Direction and distance from P.S.
(@) (a2 3 gt m3 femr):

(b)Address(uz): &Je i3 fod aams

Beat No.

EAST, 2 Km(s) (e ) :




(c In case, outside the limit of this Police Station, then
) (A9 =T Hir 3 grgg @ 3M)

Name

of P.S

(7@ = 3H):

District(State)
(faz (37) ):

6. Complainant / Informant (frafegaasT /masTad3T):

(a) Name(a™ ):

Rang Forest officer

(b) Father's Name ( fusT&v a1 ): N

Date/Year of Birth

(c) (7oH 3dta/ATs):

2003

(e) UID No(wmett 3. ):
(f) Passport No. (umdaz 5.):

(d)Nationality(@med™37)INDIA

Date of Issue Place of Issue
(7t a9 <t tit): (7t 995 = AETS ):
(g)Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)
S.No. | Id Type Id Number
(5t &°)|(ug's U3a & famn ) (V'S 3)

(hOccupation (fa37):
(i Address(u3"):

S.No. |Address Type Address
(51 3) | (u3 =t famw) (u37)
1 Present Address | Una forest Range., UNA SADAR, UNA, HIMACHAL PRADESH, INDIA
2 Present Address |Una forest Range., UNA SADAR, UNA, HIMACHAL PRADESH, INDIA
3 Permanent Address|.Una forest Range., Una forest Range, UNA SADAR, UNA, HIMACHAL
PRADESH, INDIA

“Una forest Range., Una forest Range, UNA SADAR, UNA, HIMACHAL
PRADESH, INDIA

Phone number

S (231E3 3):

Mobile (Herets
3.):

Details of known/suspected/unknown accused with full particulars
7. (e fag/daimifarmr3 weaH e yd 9= Afg3 T9e3 ):

Accused More Than(fFa 3 gu nuart =t fareal):

S.No. |Name Alias Relative's Name Address
(5 3) |(5™) (Suzm™) (fom3emd =" ™) (v=7)
1 Daljeet Singh Father:Sh. Baktawar 1. Nangal Niku Lower, Upper,
Singh INANGAL,RUPNAGAR,PUNJAB,
INDIA

2 Akash Rana

Father:Balwant Singh 1. Nangran Kalmot,NANGAL,
RUPNAGAR,PUNJAB,INDIA

3 [10-15 & HBH HEIhT

Father:-—- 1. -———--,UNKNOWN,NANGAL,
RUPNAGAR,PUNJAB,INDIA
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N.C.R.B/¥s.Ht.mra. gt
I.I.F.-1 /&<fifgs gedtt eman -

Reasons for delay i i i i
8. ay in reporting by the complainant/informant
(frarfezaass

InEsTaazT a1t fotae 2t 575 wow T T IT9H):

9. Particulars of properties of interest (Attach separate sheet, if necessary)
(nefuz wfeere o 2ger (R waet 3,37 <tet e ot 73)):
\E\Property Category Property Type (#ft=Te |Description Value(In Rs/-)
(reere = et ) < o ) (33=7) (T (¥ 9))
10-Total value of property stolen(In Rs/-)
(It 3t wrfewre v I Wn(T €9) ):
11.Inquest Report / U.D. case No., if any (3e31dt fadae / w.5%.
YJae H. , Aag It I2):
S.No. |UIDB Number
\ (B3#H 3)) |(@.3t.ygos /)
12.First Information contents (Attach separate sheet, if necessary)
(ufa®t wreardt miardt(R Agdt 3,37 Sudt Hie ol 73)):
&9 €dd™3 ,"No.1323 HP forest Department Dated 27-01-2023 From :-Rang Forest
officer , Una forest Range. Una Distt . Una , HP To:Station Head Officer Police Station
Nangal Distt .Rpoar ,Punjab .Subject :-Regarding FIR against Daljeet Singh S/O Sh.
Baktawar Singh r/o Nikku Nangal Tehsil Nangal , Roopnager Punjab and Akash Rana
s/o Balwant Singh R/O Nangran Tehsil Nangal , Roopnagar Punjab for illicit felling . Sir,
In this context it is stated that a complaint of forcefully illicit felling over the land of HP
forest department in the name of “ Mehkma Makbooja Timber Market” has been Already
File by the HP Forest Department .The FIR against these culprits are yet to be
registered .As the Said area has been demarcated by revenue department of punjab
and found that the felled tree are pertained to the Himachal Pardesh Forest department.
you are again requested to file the FIR againest the Daljeet Singh S/O Sh. Baktawar
Singh r/o Nikku Nangal Tehsil Nangal , Roopnager Punjab and Akash Rana s/o Balwant
Singh R/O Nangran Tehsil Nangal , Roopnagar Punjab and 10-15 unknown person for
illicit felling , planning of encroachment over land of forest Department , destruction of
Biological habitat , threating to the Govt , officials and obstruction in the pereforming of
Govt . Duty most probably under section 32,33,0f IFA of 1927, section 2of FCA 1980
and rule 9of forest Conservation Rules 2003,Section 15& 16 of Environment Protection
Act Section 570f Biological diversit Act 2002 Under section 189,379,425,441, of IPC
and under section 3 of the prevention of Damage to public Property Act 1984 This is for
favour onecessary action into the matter please .It is also started that if any other section
of law /Act violated may also be imposed on the culprit for their Act . SD/- Rang Forest
officer , Una forest Range."faR3 I/C PP Naya Nangal To Register Fir and investigat SD/-
Danish veer SI/SHO PS NGL 30-01-2023 fafim * | a/gere ufgn :-+iv 8 €au™3 vy meng
T 5dS T8 WS 1/C PPfon 5ars 3 Hiaa 3¢t 7 fom waums & @ o famr 7 fer woums 5
T H3S wend €51 HP @8 Hawwt wod ads o frefan i3t aret J Ifam medt Wy wierg g 5a1s
&3 feg fsnan it fasr 3 faar fx few et Adt SSP s 5 afs 3t 3 | frsT 3 faar fq 3t
feg AN afvrea a9 e fAR3 QU TU3™s UfsH 30 7Y 3TiHs =0% &5 <t i At ol =
TIUHI HAYS 3 HIEH3 HoH section 32,33,0f IFA of 1972, section 20f FCA 1980 and rule
9 of forest Conservation Rules 2003,Section 15& 16 of Environment Protection Act
3
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N.C.R.B/&.Hl.wra.
II.F.-1 /2<fifga Iedtdt gman -
Attachment to item 7 of First Information Report (nie® qasT falae € HE 7 HBIGT):

Physical features, deformities and other details of the suspect/accused:(If known/seen )
(FSt voay €t ndtaa feinst,fearg W3 Jg Qae: (Aad Tfas/2ftmr famr )

S.No. | Sex |Date/Yearof | Build |Height(cms.)| Complexion Identification Mark(s)
(st s.) | (fgar) | Bith(wsH (geree) | (de(RM) () (vere f¥3)
HtAs)
1 2 3 4 5 6 7
1 Male 2003
2 Male 2003
3 Male 2003
Deformities/ Peculiarities| Teeth Hair Eyes Habit(s) Dress Habit(s)
1! (fearg / feima) (%) (=) (nit) (mrei) (ufaar=T)
| 8 9 10 11 12 13

Language . Others
/Dialect  |Burn Mark|Leucoder| Mole Scar - Tattoo (39)
(Fmvgst) (72 ® T ma | @A) | (o) (@e 32 =)

fors) | (Paer dar)
14 15 16 17 18 19 20

l | | | | | |
| J | | | | |

These fields will be entered only if complainant/informant gives any one or more particulars about

the suspect/accused.
feg 439 3@ Tan o3 wed Aa9 frarfezagsr / nesragar wHat | H&aH € §73 Jet f¥q 7 <u wreadt feer 3 )




158

Donnexune—<
399 - ps-NGL T3t - 20/09/2023

7%7-'7*- FIR No.11 Dt.30.01.2023 u/s 2 Forest ConservationAct 1980 , 15,16
lnvuronrpent Act , 57(1) Biological Diversity Act 2002, 189,379,425,441 IPC, 3
Prevention of Damage to Public Property Act 1984, 32,33 Indian Forest Act 1927

pPSNGL Hydt Aeer faude|

Ht H'e A,

Jadt T f& HIEH Lgg 11 Dt.30.01.2023 u/S 2 Forest
ConservationAct 1980 , 15,16 invironment Act , 57(1) Biological Diversity Act
2002, 189,379,425,441 IPC, 3 Prevention of Damage to public Property Act 1984
32,33 Indian Forest Act 1927 PS NGL =% ToAts Ay Y33 gus=d
ﬁwaﬁﬁﬁ’wwgﬁ:ﬁnﬂw afyg e UGdd gargT € €9d
a!ﬁﬂ??frf‘?wrfﬂ?ﬁ Eﬁ?ﬁﬁ’wga?m%@%mﬁﬁ]aﬁﬁg%ﬁ%l

> fygt 29/09/2023UR METES gar I
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Hy MeHd
grET &d1% |
=t 29/09/2023




Annexweq5Q

/,.,
No.:
Dated:
From Divisional Forest Officer, To: Divislonal Forest Offlcer
Rupnagarl Una Forest Division, Una (H.P).
Subject- Request for demarcation of land situated In village Nikku Nangal, Tehsil Nangal, Distt.

Ropar (pb) llegal felling around FRH Nangal of H.P Forest Department Thereof.

Reference - Your Office Letter No. 9109-11 Dated 17-11-2022 adressed to Deputy Commissioner
Rupnagar and this Office letter No 9375 dated 27-12-2022.

eesse

In reference to the above cited subject and your letter endorsed to this office, The
assessment of compensation price of 23 Eucalyptus trees illicitly felled in the area of Village Nikku Nangal,
Tehsil Nangal, Distt Rupnagar under the control of Himachal Pardesh Forest Department was done by this
office as per your requirement and it was informed to your office vide letter No 9375 dated 27-12-2022.
There is no control of Punjab Forest Department on above said area and the tree standing/felled on this
area. Besides this, there is no forest area of Punjab Forest Department adjoining to this area. This area of
above said case in village Nikku Nangal does not fall in the Working Plan/Management Plan of Rupnagar
Forest Division. Neither this area has been declared as Reserve Forest or Protected Forest by Punjab State
Government nor closed under section 4/5 of Punjab Land Preservation Act, 1900, so this office can not take
any action on the above said area.

It is informed that the damage compensation for 23 trees by assessment of Rs.1,31,500 has
been given to your office vide this office letter No 9375 dated 27.02.2022 and it can be revised at your
own level if needed. So you are requested that the further necessary action be taken as per the order
passed by Hon’ble NGT in OA No. 882 of 2022 dated 17.03.2022 for recovery of Environmental
Compensation and compensatory afforestation please.

This is for your kind information and further necessary action please.

Divisional Forest Officer,

Rupnagar
Endst.No. 1S9~ 6o Dated 29~ S~ 293
1. A copy of the above letter is forwarded to the Deputy Commissioner, Rupnagar w.r.t this
office endst no 9376 dated 27-12-2022 for information and further necessary action
please.
/’ 2. Copy to Executive Engineer, Punjab Pollution Control Board, Rupnagar for information and

further necessary action.

!

Divisional FoTest Officer,

Rupnagar ﬁ



A exuye — %O

1.Senior Superintendent of Police, Rupnagar
2. Sub Divisional Magistrate, Nangal.

3. Forest Officer, Rupnagar

4, Executive Engineer, PPCB, Rupnagt

Office of Deputy Commissioner, Rupnagar.
To
}
!
|

5. Executive Engineer, PWD B&R, Rupnaga
6. Executive Engineer, Drainage-cum-mining Division, Rupnagar

7. Executive Engineer, BBMB Nangal

No..éﬁ.%&:.!i&.nated..%??{.s’%[.%

Sub:- Regarding extending immidate help to stop and curb violations and
enchroachment as per order in OA no. 882/2022 titled as “ Sanjeev

Kumar V/s Deputy Commissioner Rupnagar & Ors” on 17/03/2023.

It is written to you that Hon’ble National Green Tribunal, New Delhi has
passed an order in OA no. 882/2022 titled as  Sanjeev Kumar V/s Deputy Commissioner
Rupnagar & Ors” on 17/03/2023. that immediate help be extended by the District
Administration and Police Dcpa1ﬁncnt Rupnagar to the Himachal Padesh Forest Official
in order to stop and curb any futher violation and enchroachment activities as and when

so asked for.,

It is conveyed to you that immediate help be extended to the Himachal
Padesh Forest Official in order to stop and curb any further violation and enchroachment

activities as and when so asked for.

Additional uty Commission(G),

Rupnagar Jg\cby\ S
Endst. No.694S. = UG ... Dated. 32

Copy is forwarded to

1. Deputy Commissioner, Una, District Una (HP) for information & further
necessary action please.

2. Divisional Forest officer, Una, for information & further necessary action please,

Additional Dgbuty Conunission(G),

Rupnagar ;9\%9\\9\. /



| Avmexure-TO 1

Office of Deputy Commissioner, Rupnagar.

To
I.Senior Superintendent of Police, Rupnagar
2. Sub Divisional Magistrate, Nangal.
No..g.%.%%..‘.39...Dated..§§?,.3.‘?.‘ /D033
Sub:- Not to undertake any project on provincial govt land of village Nikku
Nangal

It is written to you that Hon’ble National Green Tribunal, New Delhi has

passed an order in OA no. 882/2022 titled as “ Sanjeev Kumar V/s Deputy Cbmmissioner

Rupnagar & Ors™ on 17/03/2023 that no project be undertaken on the land in question

without prior approval of the Central Government under Forest Conservation Act 1980
and other relevant laws on the 28] kanal situated at Nangal Township in village Nikky

Nangal owned & passed by Himachal Forest Department which is entered as « Makbuza
Mehkma Timber Market.” Copy of order is attached,

You are conveyed to maintain the status and as per direction of Hon’ble

Tribunal no project should be initiated without prior approval of Central Govt under the
Forest Conservation Act 1980 and other relevant laws.

Additions Commission(G),
Rupnaga o\\ﬂ\é_"»
................... Dated... g'
Copy is forwarded to

1. Deputy Commissioner, Una, District Una (HP) for information & further
necessary action please.

Divisional Forest officer, Una, for information & further necessary action
Forest Officer, Rupnagar for information & further necessary action please,
Executive Engineer, BBMB Nangal for information & further necessary
please.

5. Executive Engineer, PPCB, Rupnagr for information & further
action please.

6. Executive Engineer, PWD B&R, Rupnagar for information & further
necessary  action please.

7. Executive Engineer, Drainage-cum-mining Division, Rupnagar for
& further necessary action please

please,

W N

action

necessary
information

Additional [Neputy Commission(G),
Rupnagar :




